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SHRI GURUDAS DAS GUPTA
(West Bengal): Let me move a
resolation . I seck the indulgence of
the Chair to move my resolution.

THE DEPUTY CHAIRMAN: I
have not given permission to move any
resolution.

SHRI GURUDAS DAS GUPTA:
1 would like to move my resolution.

THE DEPUTY CHAIRMAN: I
have not given my permission. Please
sit down. (Interruptions). No. :

SHRIGURUDAS DAS GUPTA :
I can move it.

THE DEPUTY CHAIRMAN:
Even to move that, you have to take
my permission. I am not giving
permission. (Interruptions).

SHRI GURUDAS DAS GUPTA:
I move a resolution for the suspension
of the Question Hour.

SHRI V. NARAYANASAMY:
The Chair has not given permission.
(Interruptions).

SHRI GURUDAS DAS GUPTA:
I can move it within the rules.

THE DEPUTY CHAIRMAN:
It is not in the rules.

SHRI YASHWANT SINHA:
There is no greater consideration than
-the sense of the House.
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THE DEPUTY CHAIRMAN:
will adjourn the House (Interruptions)
if you want to take away the right
of the Member to put his question, 1
will not be a party to it. I will

. adjourn the House. (Interruptions) 1

will permit it at 12 o‘clock. (Interrup-
tions)

SHRI YASHWANT SINHA:
Madam, the sense of the House 1s
sovereign. (Interruptions)
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Since I have not suspended the Que_s-
tion Hour. whatever they are speaking
is not going on record. I will give
you permission at 12 ofclock and I
adjourn the House.

The House then adjourned
at eleven minutes past eleven
of the clock.

12.00 noon —
[The House reassembled at 12 of
the clook. The Deputy Chairman
in the Chair]

WRITTEN ANSWERS TO
QUESTIONS

Pay scales of Teachers of Kendriya
Vidyalaya and Navodaya Vidyalaya
in union Territories

*34]1. SHRI RAM GOPAL
YADAYV:
SHRIMATI SARALA
MAHESHWARI:

Will the Minister of HUMAN
RESOURCE DEVELOPMENT
be pleased to state:

(2) Whether it is a fact that the
pay-scales of different categories of
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teachers of the Kendriya Vidyalayas,
Navodaya Vidyalayas etc. working
in'. Union Termtories are less as
compared to their counterparts in
many States in general and Maharash-
tra, Rajasthan, Tripura and Manipur
in particular; and

(b) if so, the reasons therefor?

THE MINISTER OF HUMAN
RESOURCE DEVELOPMENT
(SHRI ARJUN SINGH): (2) and (b)
The pay scales and service conditions
of teachers in the Union Territories,
Kendriya Vidyalayas, and Navodaya
Vidyalayas etc. are generally com-
parable, if not better, to those of
their countefparts in the State
Government.
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